I THE CENTRAL ADWINIZTRATIVE TRIRUNAL, JRIEUR BENCH

Q.2., Nz, 506/?4 Tate of decision: 13.,103.94
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BEHAZW AN STINGH & ORZ

UNION OF INDI2 & ORS Pz
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Mr, ".L. Thawani ¢ Counszl for the appliscants

CORAM:
Hont'ble Mr, Mustics D,1n, lMehta, Vics-Chairman
Hon'kls My, W,77, Vzvnd, Adminiztrative lender

PER HON'BLE Mir, JUSTICE ©,L, MEHTA, VIiCE-CHATIRMAN:

HMeasrd ths lzarnad osounsel Ffor the applicant,

2 Applicants hawvs challzngsd the order dzazted
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lzputation and on the completion of paricd o
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General (SEA). 2 pewcon who was talen on dzpatation

the aompletion of ths deputskion pericd, the officer
hze £ he repatristzsd, Fz will gst the promotion,
acoording oo th2 rales, in his parent dspartment, sppli-

cants cannit have any clsim in the Devartment where they

2. In the resulk, we Jdo not £ind any £forze in the

-

N.¥, VEEM2A ) ( H.L. MEHTA )
trative Membor Vice=Chairman
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